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Sri Nishant Mehrotra, Advocate for the Financial Creditor. In
the present matter as per the decision of the Hon’ble NCLAT, a
formal notice is required to be issued to the Corporate Debtor.
Hence, Registry is directed to issue a formal notice on behalf of
this Tribunal.

Meanwhile, the counsel for the Operational Creditor is advised
to serve a copy of the petition annexed, if it has not been served
yet.

The Registry of this Tribunal further submitted its scrutiny
report raising some objection on procedural defects which are
to be removed. Therefore, a formal notice under section 9(5) of
the I & B Code is being issued to the Corporate applicant for
taking necessary action within stipulated time.

The matter be listed on 4t August.
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